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In her own interest India should
formulate a coherent ‘country train-
ing policy’ for training overseas
students in emerging areas of en-
gineering and technology.

H.RA to P & T Employeeg Serving
in Panchayat

4180. SHRI D. S, A. SIVAPRA-
KASAM: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether employees in the P & T
Department serving in the Major
or uiinor Panchayat are not given
Houie Rent Allowance; and

(b) if so, whether Government pro-
pose to reconsider their decision?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) House
Rent Allowance is ordinarily admissi-
ble to Central Government employees
including P&T employees serving at
places where the population is 50,000
or more as per the Census held in
1971 ang under some other conditions
prescribed by the Government. Mere-
ly being 5 Panchayat may not make
a vplace eligible for this allowance un-
less other conditions are satisfied.

(b) P&T employees are governed
by the general orders issued by the
Government for all Central Govern-
ment employees in matter of House
Rent Allowance as algg other similar
allowances. No separate policy is laid
down in this regard by the P&T De-
partment,

SC & ST in grip of money lenders

4181. SHRI CHHITUBHAI GAMIT:
Will the Minister of AGRICULTURE
be pleased to state whether any sur-
vey has been conducted to assess the
number of persons belonging to Sche-
duled Castes and Scheduleg Tribes in
the country who could not get rid of
from the traditional money leaders?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH

RAQ): No, Sir. Mo specific survey has
been made in thig regard. However,
based on the findings of All India
Debt and Investment Survey conduct-
ed by the Reserve Bank of India in
1971-72, the Government of India
issued guidelines in 1975 to States/
Union Territories to undertake legis-
lative mcasures to give relief to the
rural poor, which woulg cover Sche-
duled Castes and Scheduled Tribes,
by discharging or scaling down of
their debts. According to the guide-
lines, marginal farmers, agricultural
labourers and rural artisans having an
annual income upto Rs. 2,400/- were
to be given complete discharge of thei:
non-institutional debts and the debts
of small farmers were to be scaled
down, It was also suggesteg that con-
sidering the relative backwardness of
the tribal population amongst the wea-
ker sections, the Stale Governments
may consider adopting more liberal
norms, say, doubling the land holding
norms suggested in the guidelines for
non-tribal categories of debtors in res-
pect of the land held by the members
of Scheduled Castes and Scheduled
Tribes Most of the Siates have under-
taken debt relief legislation on these
lines. The next All India Debt and
Investment Survey is due in 1981-82.
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